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CENTRAL Au·l I N IS TR AT IVE TR !BUNA L 
ALLAHABAD BENCH : ALLAH ABAD 

OPEN' COURT ---

ORIG I NA L APPLICATION NO. 656 Of 2003 
ALLAHABAD THIS THE 01st OAY OF JULY,2003 

HO N'BL£ MAJ Gt:N K.K. SRIVASTAVA , f'IEMBER -A 
HON ' BL£ MR . A. K. BHliR8.~AR ,Mql8~.f1::.~- __ 

Sur j e et S i ng h , 
Son or Late Kulveer Singh, 
R8 side nt of village a nd post Mahab , 
Tehsil Sdyana , 
Oistrict-Bula ndshahr, •••••.••••••. Ap~licant 

(By Advocate Shri v.s. Shukla & Shri P, K , Mishra ) 

1. Th e Union of Ind i a , 
thr ough Secr etary , 
Ministry or Com~u nication , 
Depart~ent of Post, 
New De 1 hi . 

2. Director Post and Telegraphs Off ice, 
f'leer ut Rpgion , 
Meerut , U. P. 

3 . Super inte ndent a f Post Drfices , 
8ulandshahr. U. P. 

4 . As s tt , Superintendent or Post Off ices , 
Bu l andshahr , U. P. 

• 

• ••••••••• Responde nts 

(By Advocate Shri R.C. Joshi ) 

0 R 0 E R 

ti~' BLE f'lAJ. GE N. K. K. SR IllAS TAVA ,MEMBC:R- A 

The applicant, in this O. A. filed under sect i on 19 

of Ad~i nistrative Tribunal s Act 1985 , has challenged his 

r e.rnoval f r om the post of Bi:anch Post Master Mahab,Distr ict 

Mahab and prayed that a dir .ection be issued to the r esponde nts 

to perm i t the applica nt t o wor k as EDBPM, Mahab, District 

Bu landshahr. 

a . Th e applica nt's rather Shri Kulveer Singh .. was regular 

Branch Post Master, Mahab . Shr i Kulueer Singh expire d on 
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14. 07 . 133 ~ . The applicant was en~aged as Branch Post Master 

at Mahab uith effect fro:n 2 1. 0 7 .1 999 . He was dis-engaged 

wi t h effect Pro~ 01. os . 2000 . Le arned counse l for the 

applicant submitted that th e a pplicant has file d a 

represe nt a tio n befor e Super i ntendent >Post Of f ice , 8ulandshahr 

o n 2 1.1 2 . 02 (Annexure A-3 ) and the sam e be directed t o 

be decide d . 

3. I t i s no t disputed t h at the applicant was di s - eng aged 

uitn e ffec t fr o:n 0 1 . os . 2 000 . No c ause ha s b een sho\.ln a s t o 

uhy the applicant could not agitate t he matter wi th i n a 

period of lL~ itat io n a s provided under s ection 2 1 of 

Adninistr a t ive Tribuna l s Ac t 1985 . Besides the applic ant 

s l ept o ve r l i mse lf for mor e tha n 2-§. year s to r : le h is 

r epresentation, Ro applicat i on for co r donation of dela; 

has b ::en riled. 

4 . I n viau or ch e above , we dis~iss the O. A. as time 

barred. Ther e shall be no order as t o ens t s. 

flem ber - J 
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